o Company: Sol Infotech Pvt. Ltd.
COU mku‘tChehry Website: www.courtkutchehry.com
Printed For:

Date: 08/11/2025

(2012) 02 KL CK 0170
High Court Of Kerala
Case No: RP. No. 50 of 2010 (A) in LAA/1224 of 2003

The Special Tahsildar
LA N. H.No. I, APPELLANT
Kozhikode
Vs
Panoliparambil

RESPONDENT
Chandradasan

Date of Decision: Feb. 29, 2012

Hon'ble Judges: T.R. Ramachandran Nair, J; K.T. Sankaran, J
Bench: Division Bench

Advocate: R. Sudhish, for the Respondent

Final Decision: Allowed

Judgement

@JUDGMENTTAG-ORDER

Sankaran, J.

This is an application to condone the delay in filing the Review Petition. The delay has
been satisfactorily explained in the affidavit. In the facts and circumstances of the case,
the delay is condoned.

The appellant in L.A.A.No. 1224 of 2003 has filed this Review Petition seeking to review
the judgment dated 8th June, 2007. L.A.A.No. 1224 of 2003 was disposed of along with
the three connected Land Acquisition Appeals. Those Land Acquisition Appeals were
disposed of relying on the judgment in L.A.A.No. 774 of 2006 arising out of L.A.R.No. 479
of 1997. In L.A.R.No. 479 of 1997, the market value was fixed at Rs. 60,000/- per cent.
The judgment in L.A.R.No. 479 of 1997 was confirmed in L.A.A.No. 774 of 2006. On that
basis, all the four appeals mentioned above were also dismissed. Rs. 60,000/- per cent
was fixed in L.A.R.No. 479 of 1997 for wet land. The land involved in the present Appeal
and the three connected matters are garden lands. Taking into account the land value in
L.A.A.No. 774 of 2006, the land value was fixed by this Court at Rs. 65,000/- per cent. In
the Review Petition, it is stated that the judgment in L.A.A.No. 774 of 2006 was reviewed



and the Land Acquisition Appeal was posted for hearing afresh. It is submitted by the
learned Government Pleader that in several other connected matters also, the Review
Petitions were allowed and the cases were posted for hearing. Since the Review Petition
in L.A.A.No. 774 of 2006 was allowed, we are of the view that this Review Petition is also
to be allowed. Accordingly, the Review Petition is allowed.

Post the Land Acquisition Appeal along with the connected cases.
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